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| TEM NO 43 COURT NO. 8 SECTION 111

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No. 16617/2014

(Arising out of inmpugned final judgnment and order dated 22/01/2014

in TTR No. 1325/2003 passed by the High Court O Judicature At

Al | ahabad)

BSNL Petitioner(s)
VERSUS

COVWMNR. TRADE TAX, U.P. Respondent ( s)

(with appln. for exenption fromfiling OF and interimrelief and
of fice report)

W TH
S.L.P.(C...CC No. 11782/2014
(Wth appln.(s) for c/delay in filing SLP and Ofice Report)

Date : 08/08/2014 This petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE DI PAK M SRA
HON BLE MR JUSTI CE V. GOPALA GONDA
For Petitioner(s) M. Rajiv Tyagi , Adv.

M. A ay Kumar, Adv.

For Respondent (s)

UPON hearing the counsel the Court made the follow ng
ORDER
Del ay condoned.

I ssue notice on the special |eave petitions returnable in

si X weeks.
( USHA BHARDWAJ) ( RENUKA SADANA)
AR- CUM: PS ( COURT MASTER)

Signature Not Verified

Digitally signed by

Usha
Dat e:

Rani Bhar dwaj
2014. 08. 09

10: 43:53 I ST
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